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PER S. S. GARG 
 

 None for the appellant.  

2. Perusal of the records shows that on the last date of hearing 

i.e. 03.08.2023 none appeared on behalf of the appellant but in the 
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interest of justice one last opportunity was given and notice was 

directed to be served through Jurisdictional Officer, Jammu.  

3. Ld. DR placed on record the panchnama proceedings stating 

that at the time of the visit of the Excise Officer the factory was found 

closed and the notice of hearing was pasted on the main gate of the 

factory of M/s Met Trade India Ltd., Kathua in the presence of two 

witnesses but in spite of that nobody is present today.  

4.    It appears that the appellant is not interested in pursuing their 

appeals. Hence, the appeals are dismissed for non prosecution with 

the liberty to the appellant to seek restoration by moving appropriate 

application giving sufficient reasons for non-appearance. 

   (Dictated and pronounced in the open court) 
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